
Supplementary Report in compliance to order dated 15-12-2023 passed in  
O.A. No. 116/2023 titled as Gopal Sharma V/s State of H.P 

 
 

The aforementioned case was listed before the Hon’ble National Green Tribunal on 15-12-2023 

wherein Hon’ble Tribunal pleased to pass following directions:-   

“.......3. We find from the record that formal parties are not impleaded in this case, therefore, we 

implead the following as respondents: 

i. State of Himachal Pradesh through Secretary, Environment and Forest, Department of 
Environment, Science Technology & Climate Change, Press Villa, Paryavaran Bhawan, US 
Club Shimla-1; 

ii. Himachal Pradesh Pollution Control Board through its Member Secretary, Him Parivesh, 
Phase-III, New Shimla-171009; 

iii. District Magistrate, District Solan, Shimla, Office of the Deputy Commissioner, Solan, 
District Solan Himachal Pradesh 173212; 

iv. Acme Formulation Private Limited, Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, 
District Solan, HP Ghogarwal Nalagarh, Solan Baddi-174101. 

4. Regional Officer, HPPCB may file its supplementary report giving all the relevant material and 

current status within four weeks from today.........”. 

 

Accordingly, in compliance to the afore-cited directions of the Hon’ble NGT and directions received 

from the Member Secretary, HPSPCB vide letter dated 19-12-2023, the updated supplementary status 

report in continuation to previous report is as below - 

 

1. CONSENT STATUS 

 The unit has now been granted Consent to Operate (Expansion) for enhancement in product 

capacities along with addition of ETP Cum STP of capacity 60 KLD (existing 20 KLD) on 

02.01.2024. 

 

 Consent to Operate has also been granted for additional products under pharmaceutical 

formulation category, ie – tablets and capsules along with an additional DG Set of capacity 500 

KVA and additional ETM cum STP of capacity 60 KLD. 

 
 The Consent to Operate for the expansion part has been granted till 31.03.2024. (Copy of 

Consent to Operate-Expansion enclosed as Annexure-I). 
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2. DETAILS OF UTILITIES & OTHER WASTES 

 After the expansion the waste water treatment capacity is 80 KLD (ETP cum STP).  

 

 The Unit has provided 02 No. of Boilers as per details below- 

 1.5 TPH Briquette fired boiler  

 01 TPH HSD fired boiler  
 

 The unit has provided 01 no. Bore well for the extraction of Ground Water within unit’s 

premises and has approval of extraction of max. 72 KL/day of ground water issued by Member 

Secretary HPGWA through Single Window Clearance System. 
 

 Now the unit has 03 no of consented power back up DG sets of capacity 350, 500 & 500 KVA 

with acoustic enclosures and stacks of requisite height.  
 

 Separate Hazardous Waste Storage area has been provided by the unit. Unit has also 

maintained record of HW storage in Form 03.The online HW Data Board at the main entrance 

gate has also been provided as the unit is Large scale unit. 
 

 The Hazardous Waste Authorization of the unit is valid till 31.03.2027. Entire HW generated in 

the unit is being disposed off to the TSDF facility operated by M/s SSWML, VPO Dabhota, 

Tehsil Nalagarh, HP. 

 

3. WASTE WATER GENERATION, TREATMENT AND FINAL DISPOSAL 

 

 The unit is generating about 15 KLD effluent from the pharmaceutical formulation sections 
and 20 KLD sewage.  
 

 The unit is also generating 25 KLD boiler blow down which is high TDS water. 
 

 The unit has entered into an agreement with CETP (Common Effluent Treatment Plant) of 

capacity 25 MLD (Million Litres per Day) operated by BEIL Infrastructure Ltd, Village 

Kenduwal, Malpur,PO. Malpur, Baddi Distt. Solan. The copy of the same is enclosed as per 

Annexure-2. 

 
 The unit has started sending its waste water after treatment in the unit to the CETP for final 

treatment and disposal w.e.f. the month of November 2023. The report submitted by the 

Regional officer cum Chief Environmental Engineer, HPPCB RO Baddi to this effect is 

enclosed as Annexure-3. 
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 The unit has also submitted waste water disposal details to the CETP and the same are 

enclosed and per Annexure-4. The unit is disposing about 40 KLD of treated waste water wef 

21.11.2023 to the CETP.  

 
 As per the consent conditions the unit is expected to dispose off the entire treated waste 

water from the process, domestic usages and boiler cooling to the CETP for final treatment 

and disposal. 

 
 The Regional Officer Baddi has informed that as per the latest sampling carried out on 

22.09.2023 (ETP cum STP final outlet) the unit is complying with the prescribed standards 

The copy of the lab results is enclosed as per page 2 & 3 of Annexure A-3  

 

In view of above it is submitted that the unit is Operating with valid Consent of the State Board and 

a valid Hazardous Waste Authorization under HOWM Rules 2016. Also, as per latest Consent to 

Operate granted in favor of the unit, no waste water discharge is allowed to be made outside the 

units’ premises. The treated waste water over and above used for gardening and irrigation inside 

the premises shall be disposed off the CETP for final treatment and disposal. As on date the unit 

is operating with a valid consent of the State Board and is complying to Consent Conditions and 

environmental norms.         

 

               

 Environmental Engineer 
HPPCB Regional Office Bilaspur 

 
 
 
 
 
 

-    END OF REPORT   - 
- 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate (Expansion) under Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : 1759 Date:  02/01/2024

Industry Registration ID: 10290 Application No : 8247379

To,
Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal
Nalagarh
Solan Baddi
174101

Subject: Consent to Operate (Expansion) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Operate (Expansion)' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/EXPAN/RO/2024/8247379

Date of issue : 20/05/2023

Date of expiry : 31/03/2024

Certificate Type : EXPAN

Expansion Cost : 1926.05

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Viral Shah, (Managing Director)

Address of Industrial premises Acme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 3440.92 lakhs

Category of Industry Orange

Type of Industry 2074-Pharmaceutical formulation and for
R & D purpose (For sustained release/
extended release of drugs  and not for
commercial purpose)

Scale of the Industry Large

Office District Solan Baddi

Capacity

Raw Materials (Name with quantity per day)
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Raw Materials Quantiry Unit

Excipients 500 M.T./Year

Solvent 50 K.L./Year

API 600 M.T./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Tablets (Existing) Number/Year 10666600000 NA Pharmaceutical

Capsules
(Existing)

Number/Year 1033300000 NA Pharmaceutical

Capsules
(Proposed)

Number/Year 300000000 NA Pharmaceutical

Tablets
(Proposed)

Number/Year 1000000000 NA Pharmaceutical

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 60(Proposed) KLD 1 KLD

ETP-cum-STP 20(Existing) KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 20 ETP CETP

Boiler Cooling 25 ETP CETP

Industrial Process 15 ETP CETP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

                                               “This is computer generated document from HPOCMMS”
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Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers 01 1 MT
(Existing)

Shell and
Tube

HSD 50 Ltr/hr

DG Sets 01 500 KVA
(Proposed)

Silent
Radiator
Cooled

HSD 90 Ltr/Hrs

DG Sets 01 500 KVA
(Existing)

Silent
Radiator
Cooled

HSD 90 Ltr/Hrs

DG Sets 01 350 KVA
(Existing)

Silent
Radiator
Cooled

HSD 70 Ltr/Hr

Boilers 01 1.5 MT
(Existing)

Shell and
Tube

Briquettes 180 Kg/Hr

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Wet Scrubber Boilers Fri Jan 01
00:01:00 IST
2021

99 % PM:- 12.50
mglNm3, S02:-
4.2 mglNm3,
Nox:- 18.2
mglNm3, CO:-
<0.2 %VN, O2:-
19.8 %, CO2:-
2.0 %

Acoustic
Enclosure

DG Sets Fri Jan 01
00:01:00 IST
2021

90 % 52.2 dB

Approved By
Chairman

( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
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       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

 
 

Ram Kumar Gautam, IAS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Consent to Operate (Expansion)’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate (Expansion)’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Operate (Expansion)’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

                                               “This is computer generated document from HPOCMMS”
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

e) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

f) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Consent to Operate (Expansion)’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Consent to Operate (Expansion)’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

                                               “This is computer generated document from HPOCMMS”
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
 3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.
4. Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986
5. Regional Officer to ensure that unit doesn't attract the provisions of EIA, 2006.
6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various directives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace.
7. Unit shall ensure compliance under PWMR, 2016.

By Order
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Chairman
( H. P. State Pollution Control Board)
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Effluent Treatment Charges for the month of November 2023

Dated Company Category Mode Flow PH COD BOD RATIO TDS TSS RATE AMOUNT

21-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.54 241 24 10.04 1520 44 14.45 578.00

22-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.26 1637 340 4.81 1560 110 66.38 2655.20

23-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 6.86 280 30 9.33 4060 98 52.58 2103.20

24-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.61 233 24 9.71 1750 60 14.01 560.40

25-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.38 1432 288 4.97 1164 50 58.89 2355.60

26-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 20 7.63 1016 204 4.98 1320 40 41.86 837.20

27-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.69 1759 370 4.75 1260 126 70.78 2831.20

28-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 8.02 1552 330 4.7 2090 112 61.99 2479.60

29-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.3 224 24 9.33 2050 78 13.66 546.40

30-Nov-23 Acme Formulations pvt. ltd. Category-3 Tanker 40 7.56 200 18 11.11 1168 82 13.66 546.40

380 15493.20

Signed By:SANJAY KUMAR SHARMA
Reason:I am approving this document
Location:Baddi
Signing Date:05.12.2023

Signature Not Verified
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Effluent Treatment Charges for the month of December 2023

Dated Company Category Mode Flow PH COD BOD RATIO TDS TSS RATE AMOUNT

1-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 8.29 233 21 11.1 1243 96 14.78 591.20

2-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.19 392 72 5.44 1860 132 18.10 724.00

3-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 7.52 378 54 7 2020 34 19.97 399.40

4-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.43 605 129 4.69 1990 145 25.04 1001.60

5-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 6.44 1590 320 4.97 2060 124 65.98 2639.20

6-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 8.06 368 45 8.18 2620 64 30.29 1211.60

7-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 7.2 306 34 9 1490 73 17.99 359.80

8-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 6.99 1446 294 4.92 1340 84 59.35 2374.00

9-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.52 560 114 4.91 1600 78 23.38 935.20

10-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 6.86 450 96 4.69 1570 116 18.69 373.80

11-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 8.17 508 108 4.7 1810 140 21.23 849.20

12-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 8.35 240 24 10 2840 40 27.81 1112.40

13-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 6.99 249 24 10.38 1690 80 15.36 614.40

14-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 7.49 589 114 5.17 1740 96 25.50 510.00

15-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.62 224 24 9.33 360 120 13.91 556.40

16-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.59 265 24 11.04 4780 136 65.81 2632.40

17-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 8.08 208 18 11.56 1690 27 13.66 273.20

18-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.94 1184 250 4.74 1610 170 48.29 1931.60

19-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.96 1486 310 4.79 1940 106 60.13 2405.20

20-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 7.03 2345 490 4.79 1540 114 94.30 1886.00

21-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 60 7.35 320 38 8.42 1540 136 19.00 1140.00

22-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 20 6.96 296 31 9.55 1720 118 18.11 362.20

23-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.08 312 42 7.43 1720 58 17.13 685.20

25-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 60 7.86 368 36 10.22 2070 78 22.26 1335.60

26-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.62 584 120 4.87 1980 75 24.18 967.20

27-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.41 1719 350 4.91 2080 240 71.76 2870.40

28-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.41 1712 360 4.76 1165 94 68.64 2745.60

29-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 6.82 1136 222 5.12 2050 190 48.94 1957.60

30-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.72 224 22 10.18 1365 80 13.83 553.20

31-Dec-23 ACME FORMULATION PVT. LTD. Category - 3 Tanker 40 7.63 233 24 9.71 1340 41 13.84 553.60

1100 36551.20

Signed By:SANJAY KUMAR SHARMA
Reason:I am approving this document
Location:Baddi
Signing Date:05.01.2024

Signature Not Verified
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